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PART III.
A

Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.)

\
E and'- finance “ the Commission’’ means the Public 

Service Commission for Bihar, the 
Central Provinces and Berar ancl 
Orissa, and

“government servant” means a person 
in the service of the Crown in India 
in connection with the affairs of the 
province.

3. It shall not be necessary to consult the 
Commission on any of the matters specified 
in clauses (a) to (c) of sub-section (3) of section 
266 of the Act,

(а) when the matter is one which, 
under the rule in force, is disposed 
of by an authority other than the 
Provincial Government;

■V .

(б) in respect of:—
•(/^services and posts to which 

v ‘ appointments are made by the 
Governor in his discretion or in

' . " the exercise of his individual
> ’1

HOME, rev:

- r 4.V^^l^0TIFICATI01irs-
TM ORUSSA PUBLIC SERVICE COMMIS­

SION (LIMITATION OF FUNCTIONS) 
REGULATIONS. /

J The 2Tsl May 1937.
' f No. 6133-A-—In exorcise of the powers 

conferred by sub-section (3) of section 266 
of the Government of India Act, 1935, His 
Excellency the 
pleased to make the following regulations:—

1. These regulations may be called the 
Orissa Public Service Commission (Limitation 
of Functions) Regulations.

2. In these regulations,

“the Act” means the Government, of 
India Act, 1935,

Orissa isGovernor of

•V .«»
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vernraent servant 
action

4’
;

against any go 
with a view to disciplinary
against him;

(fj) of suspension where a government 
servant is suspended pending 
the investigation of charges 
against him ;

,judgment and posts held by an 
officer holding a Commission in 
His Majesty’s forces; or

O’O the posts of Public Prosecutors 
and Government Pleaders; or

4 a. Pytvn-r i.jCc.nl ("0 a temporary appointment or pronm- 
J *(Ulu, tfa-toil'i :,:i tl0n for a Period not exceeding

J ^ three months to a post which it

a *** 4-cJtkregar<^ services and posts to which -*
Jr 5c appointments are made directly by the

yC V *■

v*

incrc- 
at or

(iii) withholding or allowing 
ments including stoppage 
crossing of an efficiency bar in 
accordance with the recom- 
mendation of tho Head of the 

irifal Department concerned, or

(6) in any case relating to—

(i) the

Provincial Government it shall not be necessary 
to consult the Commission on any of the 
following matters:—

(a) the creation and organisation of 
services and posts and their

7 (o) the classification of services and
r*T^y ** . p°s^;
\ ^ ^ P*'**~^**/(c} the general methods of recruitment
fc* <( ***#■ to a service or post including the
/To. f\M question whether recruitment should

be made solely by (i) examination 
or (ii) selection or (iii) promotion 
or transfer, or by a combination of 
two or more of these methods; 
and in the latter case, the propor­
tion in which recruitment to any 
particular service should be made 
by each method and the relative 
seniority in the service of candidates 
recruited by different methods;

(d) the determination of the number of 
vacancies to be filled in a service in 
any particular year;

(e) the determination of the strength 
of the cadres of different services;

a? * (/) questions whether recruitment of
O £ 3 candidates for particular posts
c , Cf should be made in India or from
t 5 c=r abroad;
® ^ ({/) the determination of the salaries of
*2. V. r1 government servants on their first

appointment and of officiating 
/k^b ; incumbents of posts;

^ fe (h) the determination of the initial
1 -5 salaries of Government servants
r. £ -£"t) recruited bv promotion;
r » %

S'* (0 transfers of government servants to
2 ' 3 foreign services; andlu

V X • *■7 ’
f- 1^tc / reversion to his permanent 

post of a government 
officiating in a higher post, or

servanteco r'-’

fii) the termination cf tho employ­
ment of a government servant in 
accordance with the terms of a 
contract of employment.

6. It shall not be necessary to consult the 
Commission on petitions and memorials, not 
being regular appeals, submitted to the 
Provincial Government in disciplinary cases 
unless it is proposed to pass orders accepting 
the prayer of the petitioner * or memorialist 
in part or in full.

7. Where in accordance with the provisions 
of sectiou 266 of the Act read with these 
regulations it is necessary to consult the 
Commission on a disciplinary matter, such 
consultation shall not be made until the 
is ready for disposal and the order that it is 
proposed to pass has been formulated.

8. It shall not be necessary to consult the 
Commission in any uase in which tho 
Commission has at any previous stage given
advice as to the orders to be passed and
fresh question has thereafter arisen for 
determination.
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P. T. MANSFIELD, 
Chief Secretary to Government.

* LThe 19th May 1937.
No. 2026—IIW-10/37-R.—It is hereby 

certified, under rule 7 of the rules issued by 
the Government of India in their resolution 
— 7552-7581-121, dated the 15th September 
1913, for the grant by Local Governments of 
prospecting licences and mining leases in 
British India, that the Hon’ble Sir Maneckji 
B. Dadabhoy, k.c.s.l, k.c.i.e., xt. of 
Nagpur in the Central Provinces, is approved 
by the Government of Orissa as a fit and 
proper person to whom such licences or leases 
can be granted within the province of Ori

aforesaid

/

no.

(j) the probation and training of 
government servants and the condi- 

)p r~ tions of their confirmation inl I IK; _
■ > | 5. It shall not be uecossary to consult the

Commission—
(«) before passing any original order— 

(/) drawing i;p, '
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The 22nd May 1937.
No. 2063—La-55-R.—Whereas it appears 

to the Government of Orissa that land is 
required to bo taken by Government at the 
public expense for a public purpose, viz., for 
the extension of Tangi police-station in the 
village of Tangi. pargana Kuhuri, zila Puri, 
it is hereby notified that for the above purpose 
a piece of land measuring 
bounded on the—

1. Every application for permission to 
erect or re-crect any projection from an upper 
storey over a street or drain shall be accom­
panied by the following plans, in duplicate, 
prepared in the manner prescribed in by-law

(a) a key plan of the locality showing
the precise situation of the building 
concerned, and

(b) a plan indicating the situation of the
building concerned in relation to 
the roads adjoining the building 
and to the adjoining buildings or 
land, and indicating the breadth of 
the adjoining roads and in the case 
of a road of which the breadth is 
not uniform,, the width in the 
narrowest part.

2. The plans shall be drawn to a scale of 
not less than 4 feet to the inch. The scale 
used shall be marked on the plans and the 
position of the. north point shall also be 
clearly indicated. All plans must be signed 
by the applicant and must show all details 
necessary to enable the commissioners to 
judge as to the suitability of the proposed 
projection. The names of the owners of 
adjoining buildings cr lands, together with 
the Mahalla or Ward and .Holding Number 
shall be given. All projected work shall be 
indicated by a distinctive colour and a key 
to any colour used shall be displayed on the 
plan.

0-230 acre,

Block. A.
North—By portions of plot nos. 247/1329, 

247/1132/1395, 247/1132 and 
249/1316,

East—By portions of plot nos. 247/1132/ 
1395, 247/1132 and 249/1323,

South—By portions of plot nos. 249/1316, 
247/1132 and 249/1323,

West—By portions of plot. nos. 247/1329, 
249/1316 and 249/1323;

Bloch B.
North and East—By portion of plot no.

249/1316.
South and West—By portion of plot no.

249/1323;’
.is required within the aforesaid village of 
Tangi.

This notification is made, under the provi­
sions of section 4 of Act I of 1894, to all 
whom it may concern.

A plan of the land may bo inspected in the 
office of the Collector of Puri.

Objections to the acquisition, if any, filed 
under section 5-A, by any person interested 
within the meaning of that section on or 
before the 27th June 1937, beore the Collec­
tor of Puri, will be considered

By order of the Governor,

P. T. MANSFIELD,
Chief Secretary to Government.

} •

3. The dimensions and position of pro­
posed projections must conform with the 
conditions hereinafter prescribed.

4. No balcony, verandah, Chajja or other 
projection shall be allowed from an upper 
storey of a building over a road which has 
a width of less than 20 feet at any point in 
front of the building. In measuring the 
road the width shall be taken from the edge 
of the drain nearest to the road-way on the 
side of the building concerned upto the edge 
of the drain nearest the roadway on the 
opposite side.

5. No projection such as is described in 
the preceding rule shall exceed 3 feet in 
width.

6. If a proposed projection from an upper 
storey will either during or after the construc­
tion thereof render an aerial electric line 
accessible from the projection or from the 
scaffolding erected for the construction 
thereof, the sanction to erect or re-eiect the 
projection shall not be allowed until, in 
accordance with the rules made under the 
Indian Electricity Act, the aerial electric line 
has been altered or, in the case of a tempo­
rary addition or alteration, securely guarded.

/

EDUCATION, HEALTH AND LOCAL 
•SELF-GOVT. DEPARTMENT.

NOTIFICATIONS.

The 22nd May 1937.

No. 4013—M. 55/37-L.S.-G.—Inexercisc 
of the powers conferred by sub-section (2) of 
section 354 of the Bihar and Orissa Munici­
pal Act, 1922 (Bihar and Orissa Act VII of 
1922), the Government of Orissa are pleased 
to confirm tho following by-laws framed by 
the Cuttack Municipality in the district of 
Cuttack under section 185(d) of the Act : —

Py laws for projections from an upper- 
sl.oiev over roads and drains, under section 
185(d) of the Bihar and Orissa Municipal

Act.

E. R. WOOD
Secretary to Government.

V'-'
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existing regulations for the prevention of the 
introduction of cholera by sea which were 
enforced in the ports of Orissa against vessels 
arriving from Madras are withdrawn.

The 25th May 1937.
No.4046-L. S.-G.—It is hereby notified 

for general information that the Government 
of Orissa are pleased to make the following 
amendments to the rules for the admission 
and training of students at the Orissa 
Medical School at Cuttack issued under the 
Bihar and Orissa Government * notification
no. 12771-M, dated 14th September' 191S, TUVt COMMISSIONER OF
as amended by the same Government’s OFFICE Or 1 ' _ ANin ORISSA
notifications no. 322-M. R., dated 10th May INCOME-TAX, BIHAR A 
1920, no. 2392-M. R., dated 16th October 
1920, no. 2042-M., dated 23rd April 1921, 
no. 3017-L. S. G. R., dated 14th August 1923,

8653-L S.-G., dated 27th November 1924, 
no. 1905-L. S. G. R., dated 13th August 1926, 
no. 1803-L S.-G., dated 18th February 1928, 
no. 3056-L.S.-G, dated 19thMarch 1928, and 
no. 3433-L. S.-G., dated 26th March 1928.

Amendments.
(/) In the last line of rule 7 (Part II,

Admissiou). read “15th June” for 
May”.

C. G. NAIR, 

Secretary to Government.

NOTIFICATION.no. > •
The 15th May 1937.

No. A-17/11.—^ exercise of the powers 
conferred on me by the Central Board of 
Revenue in its order no. 34-1.T., dated the 
1st April 1922, I hereby declare that in the 
case of any person, business or company or 
class of person, business or company in 
Bihar and Orissa Provinces, whoso accounting 
year consisting of not less than 11 and not 
more than 13 calendar months, closed 
about the dates noted below, such year shall, 
subject to the provisions of the Act, be the 
“Previous Year” within the meaning of 
clause (b) of sub-section 11 of section 2 of 
the Indian Income-tax Act (XI of 1922) for 
the purpose of assessment of income-tax and 
super-tax for the year 1937-38, viz.

11th April 1937 (Sambat year).

18th April 1937 (Ramnavami year).-

13th April 1937 (Bengali year).

13th April 1937 (Mulki year).

Hth April 1937 (Telugu year).

W. R. WALL,

Commissioner of Income-taxt 

Bihar and Orissa.

“15th

(it) Substitute the following for the existing 
rule 8 (Part II, Admission):—

minimum“The on orstandard of general 
education required for a candidate for 
admission is Matriculation of a recognised 
university or any ether examination recog­
nised by Government as equivalent thereto, 
such as the Secondary School Leaving 
Certificate Examination of Madras, the 
Oxford or Cambridge School certificate.” T

By order of the Governor,
E. R. WOOD, 

Secretary to Government.

LAW AND COMMERCE 
DEPARTMENT.

NOTIFICATION.
The 26th May 1937.

No. 4618—IIP 48-37-Com.—It is hereby 
notified for general information that Madras 
is declared free from cholera and that the
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